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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).4854-4856/2009

(From the judgenent and order dated 06/01/2009 in SA No. 561/2008 &
SA No. 858/2008 & SA No. 901/2008 of The H GH COURT OF JUDI CATURE AT
ALLAHABAD)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS

BHUPENDRA NATH TRI PATH & ORS. Respondent ( s)

(Wth appl n(s) for inpleadnment as party respondent and with prayer
for interimrelief and office report)
(For Final Disposal)

WTH SLP(C) NO. 11223 of 2009

(Wth appl n(s) for inpleadnment and with prayer for interimrelief and
of fice report)

WP(C) NO 573 of 2009

(Wth appl n(s) for stay and office report)

Dat e: 09/09/2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

P.P. Rao, Sr. Adv.

Shai |l Kr. Dwi vedi, AAG
Garvesh Kabra, Adv.
Shirish Kr. M shra, Adv.
P.S. Tripathi, Adv.

Ut sav Si dhu, Adv.

Filza Moonis, Adv.
Apeksha Sharan, Adv.
Shrish Kumar M sra, Adv.

For Petitioner(s)

WP.(C no. 573/2009 Sant osh Kumar Tripathi, Adv.
Vi neeta, Adv.

A S. Pundir, Adv.
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Hari Om Shar na
M. KK Msra, Adv.
M. P.K Jain, Adv.

For | ntervenor
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For Respondent (s) Abhi shek Manu Si nghvi, Sr. Adv.
P.S. Narsihma, Sr. Adv.

R K. Singh, Adv.

Kumar Gaurav, Adv.

Raneshwar Prasad Goyal, Adv.

Gopal Singh , Adv

SSSSEF

SLP(C) No. 11223/2009 M. Neeraj Kumar Sharna, Adv.
M. Vivek Sharma, Adv.



Ms. Purnima Jauhari, Adv.
NCTE M. CGopal Singh, Adv.
M. Amtesh Kumar, Adv.
M. Ravi Kant, Adv.

I.A 2 &3 M. Vivek Sharma, Adv.
Neeraj Kr. Sharma, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties.
Argunment s concl uded.

Judgment reserved.

( DEEPAK MANSUKHANI ) ( RENUKA SADANA)
Court Master Court Master
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